
urJe' dted 2U.1 .2004 

This Or:Linj Application was filed on 	C. 

On; 	°, defects were pointed out by the 

eistry and accordlnqly libe ety was granted to 

thh applicant to remove the defects by 	3,4001.  

No steps having been taken to remove the dfct 

th matter was listed before the Law Mma on I 

nOne appCazed on bchal. f of the opplic ant before 

th RegistrarY Court and in the said premises 

th matter has been listed before th .ench toay 

for orders 

H 

	

	 Unless the defects as pointed out by the 

Rekqiistry are removed by 20 .2.2004, this OmA. shall 

be dismissed without: aoy reference to the fiench.  

send a copy of this order to the appi..Lc ant 

in his given address and a copy of the order be 

seflt to Bar Assoc istion for being dispJ.yud on the 

Notice board. 
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